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[English]

EXTENSION OF CASH COMPENSA
TORY SCHEME FOR EXPORTS TO 

SOVIET UNION

1502. SHRIMATI SUMITRA MAH A- 
JAN :

SHRI MAHESH KUMAR 
KANODIA :

SHRI BALRAJ P A SS!:

Will the Minister of COMMERCE 
please-d to state :

be

(a) whether the Federation of Indian Ex
porters Organisation has requested the Gov
ernment for extension of Cash Compensa
tory Scheme facility to exporters of tea. 
jute, pharmaceuticals, chemicals and engi
neering goods to Soviet Union for a period 
of six months;

(b) if so. the details therof: and

(e) the reaction of the Government 
thereto ?

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. 
CHIDAMBARAM): (a) to (c) The Fede
ration of Indian Export Organisations has 
requested the Government for making suit
able transitional arrangements, particularly 
for exporters of commodities like jute, tea, 
chemicals. pharmaceuticals, engineering 
goods who have drawn their bills in rupees 
while exporting to hard currency areas and 
to USSR to enable them to fulfil the con
tracts in hand and to get adequate time to 
adjust themselves to new7 policy require
ments. CCS was suspended with effect 

3rd July 1991 as a part of a package 
°f trade policy reform measures. Subse
quently. in his Budget Speech, Finance 
Minister announced the abolition of CCS 
'v.e.f. 3-7-1991.

EQUAL SHARE TO WIFE IN HUS
BAND'S WEALTH AND INCOME

1503. SHRIMATI SUMITRA MAHA- 
JAN:

SHRI MAHESH KUMAR 
KANODIA :

SHRI RAMESH CHAND  
TOMAR :

SHRI VIRENDRA SINGH :

SHRI DATTATRAYA BANDA-
RU:

SHRI BHAGWAN SHANDER  
RAWAT:

Will the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state :

(a) whether the Government have re
ceived a number of representations to 
make the wife equal sharer in the husband's 
wealth and income:

(b) if so. whether the Union Government 
propose to bring forward legislation to 
effect the necessary changes in the Hindu 
Law: and

(c) if so. by when and if not the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY  
AFFAIRS A N D  MINISTER OF STATE 
IN THE MINISTRY OF LAW, IUSTICE 
A ND  COMPANY AFFAIRS (SHRI RAN- 
GARAJAN KUMARAMANGALAU):  (a) 
to (c) Suggestions to make the wife equal 
Co-sharer in the husband’s wealth and in
come are being made to the Government 
from certain quarters. However, the matter 
requires an indepth study and broader con
sensus before it is taken up by the Govern
ment for consideration.




